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Lease of land in Sangam Vihar, Delhi by
Mineral Development Corporation

1569. SHRI GURUDAS DAS
GUPTA: Will the Minister of MINES be
pleased to state:

(a) whether it is a fact that the stone
bearing Pahari land in Khasara Nos. 20, 21,
37 and 40 of the Mining area of Revenue
State of Deoli Mines in Sangam Vihar, New
Delhi-62 was given on lease by Delhi State
Mineral Development Corporation Limited;

(b) if so, what are the details in this
regard, giving name of the party and the terms

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV): (a) No.
Sir.

(b) to (d) Does not arise.
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(c) whether it is a fact that the land on ITH UEET q-:g]'-q,g] feqa g Far
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and illegally; and it wew fawwr ot smEl @

(d) what action Government have taken
or propose to take in this regard?



